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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
| FfRST SESSION
BULLETIN PART-II

- June 6, 2021.

No. 25

Amendment to the Motion for
Vote on Account - reg

According to the programme .Effor the First Session of the Fifteenth
Kerala Legislative Assembly, the Motion for Vote on Account in the Revised
Budget for the Financial year 2021-2022 (For the months of August, September, and
October) is to come up before the House on Thursday, June 10, 2021. Members who

desire to give notice of amendments to the Motion for Vote on Account, may do so

before 3.00 PM on Monday, June 7, 2021.

$.V. Unnikrishnan Nair,
- Secretary.



